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Jobs for n 1~ 

1376. SHRI VIKRAM MAHAJ'AN: 
Will the M1nJster or PLANNING 
be pLeased to atate: 

(a) how "'T\any i i ~ jobs are 
needed .by the end Of -1975 and hGW 
many lobs are likely' to be created by 
-that time; and 

(b) What provil1ooa are liIeln, made 
-fot -the' relt of the unemployecl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARlA): (B) aDd (b). A 
statement la laid on the Table of the 
House. [Placed in Librarll. See No. 
LT-3766/72J. 

DIspoul of Properties by Former 
Kalers 

1377. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be 
pleased to atate: 

(a) whether her attention haa been 
in i~ to the selling and mortgagiDl 
of properties by the ex-Rulers depriv-
ing the junior members of their 
families; 

(b) if so, whether any steps have 
been taken to protect the interest of 
the junior members; and 

(c) if so, in what manner? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ~. c. PANT)_ (a) to (c). Go\'-
ernment have not put any restrictions 
on the disposal by sale or otherwise 
of the properties declared as the 
private properties of the former Rulere. 
If the junior members of the former 
Rulers' families have any claim over 
such properties, It Is for them to take 
such action as they may consider 
appropriate In the matter. 

Death of a. BadJu. Boy ID. pollee 
lock-.ii ID. a ~ aa " 

J)iIItrl'ct (U.P.) 

1378. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a Harljan boy . wu 
beaten to death In Police lock-out in 
Pukhrayan (Kanpur District) In the 
month of October, 1972; 
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(b) if so, whether any investigation 
has been made in this regard; and 
(c) if so, the list thereof? 

THE MINISTER OF STATE IN THE 
MINISTRy OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIW AS MIRDHA): 
(a) to (c). ~ rdin  to information 
received from the Government of 
Uttac Pradesh, one Shri Gauri, a 
Harijan boy of village Pukhrayan, 
f'. S. Bhogni Pur was suspected ot 
involvement in three dacoities which 
took place in May-June, 1972. He 
had sUlTendered in the Court on 
1~- -197! and was enlarged on bail on 
30th September. on 1-10.-1972, Shri 
Gauri was arrested by the police 
under Section 25 of the Arms Act. 
Shri Gauri had received some injuries 
in course of the arrest. As no medical 
offtcer wu available he was given 
medical treatment at the Bhogni PIur 
Police Station with the help of a 
private medical practitioner. He was 
sent to Pukhrayan Dispensary on 
2-10-1972. A rum our was spread that 
Shri Gauri was killed by the police. 
A 5,000 stron" mob collected at the 
Dispensary and, despite the assurance 
that Shri Gauri was alive, the mob 
did not allow the injured to be sent 
to Kanpur for treatment. The S.P. 
(Rural Areas) rushed to the scene 
with additional force and assured the 
mob of impartial inquiry and proper 
action against the erring police men, 
If necessary. Thereupon, the mob 
gradually dispersed. Shri Gaur! was 
then sent to the Government Hospital, 
Kanpur at 6.30 p.m. on 2nd October 
and was given the best possible medi-
cal attention. But he expired on the 
4th morning. 

The S.H.O. Dhogni P!ur has ,been 
transferred to the Police Lines for not 
sending the injured Gaur! to ltanpur 
On the night of 1st October. A Magis-
terial inquiry into the incident is in 
progress. The Government of Uttar 
Pradesh prOPOse to entrust the in tt~ 

gation to the State C.lD. 'l'he mattet 
is unde r further correspondente wfth 
the State Government and a detailed 

report giving up-ta-date facts 
awaited. 

is 

Souad aDd LIcht Display In KaDpgr 
based on Manuscript of 1857 

1379. SHRI S. M. BANERJEE: Will 
the Minilter of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a manuacriPt  of 1857 
haa been submitted to the Song and 
Drama Division for sound and light 
display in Kanpur and other places; 

(b) if so, whether a final decision 
has been taken to have this show; and 

(c) if not, the reason for delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) to (cl. A script 
entitled "Kranti Beej" 1857 was pre-
pared for the Song and Drama Divi-
sion on payment. No decision has been 
taken to present the programme at 
Kanpur for the present. The 1857 
episode however, forms a part of a 
Sound and Light programme which 
is scheduled to be shown in the first 
instance at seven centres in the 
cOURtry as a part of the Twentyflfth 
Anniversary of Independence Cele-
bration during 1972-73. 

ADDUI ~tar  OD CeatraI 
VldIaDce CommIIIIion -

1380. SHRI PRABODH CHANDRA: 
Will the PRIME MINISTER be pleased 
to state: 

- .~ the year in which the Central 
Vigilance Commission wu established: 
and 

(b) the. annual expenditure on the 
maintenance of the Commission? 

THE MINISTER OF STATB IN THE 
MINISTRY OF HOME AFFAmS AND 
nt" na: DatARTJaNT OF PIIRSON-
NEL (SHIlr RAM NIW AS MIRDHA): 
(a) 1984. 




